
Order Sheet                                    Succession Case No. 50/2013Present:   S. K. Poddar,  AJSAddl. District Judge, No. 3, Kamrup, Guwahati. 
03.07.2013Petitioner is present and submitted a petition for impleading her grand mother as a party to the proceeding on the ground, upon the  death  of  her  mother,  grand  mother  (mother  of  the  deceased became a sharer as per Muslim Law of inheritance). Heard. Petition is allowed. Arifa Khatoon is added as party in the proceeding. Said Arifa Khatoon is present in court and filed her affidavit stating that she has no objection in granting the succession certificate in favour of her granddaughter/ petitioner Jasmine Akhtar Begum.Usual formal notices were duly served. None come forward to object in granting the succession certificate as prayed for. Heard learned  advocate  of  the  petitioner.  It  may  be  noted  here  that petitioner Jasmine Akhtar Begum has already submitted affidavit for evidence  in  support  of  her  claim  and  also  proved  the  death certificate and copy of PF account statement. Petitioners’ case in brief is that her mother Regia Khatun died on  19.11.2012  at  Guwahati  and  at  the  time  of  her  death,  the deceased left behind the present petitioner namely Jasmine Akhtar Begum (daughter) as her legal heirs and successors to inherit her properties as shown in the schedule of the petition. On the date of death, an amount of Rs. 1,91,715/- was lying in the GPF account of the deceased. It is also pleaded that the deceased had not left any will  and  no  application  has  been  filed  for  grant  of  letter  of Administration of her estate. The petitioners being only heir of the deceased,  she is entitled to inherit the debts and securities of the deceased.  There  is  no  legal  impediment  U/S  370  of  the  Indian Succession Act or any other Law in granting succession certificate in favour of the present petitioner.           Contd…….. 



As  such,  the  petitioner  is  entitled  to  get  succession  certificate  in respect of the debt and securities which are fully described in the schedule to the petition.                  The petitioner has filed her evidence in affidavit form as PW 1. In said affidavit, the petitioner has reiterated the facts pleaded in the petition for grant of Succession Certificate. This P.W. 1 also proved the death certificate of Regia Khatun as Exbt. 1, letter of DI of schools granting  VRS to  Regia  Khatun  w.e.f.  01.05.2012  and  GPF  account statement as Exbt. 3 and 4. However  as  stated  earlier,  on  knowing  the  fact  surviving mother of the deceased Regia Khatun is also a legal heir to inherit a fixed  share,  she  was  made  party  and  no-objection  prayer  was received from the mother of the deceased.I  have  perused  the  case  record,  evidence  PW  1  and  the documents. I have also considered the affidavit of OP. It appears that the petitioner namely Jasmine Akhtar Begum being the daughter of the deceased, along with her grandmother, is the legal heir of late Regia  Khatun  under  the  provisions  of  Muslim law  of  inheritance. Arifa Khatoon, the other LR of deceased has given her no objection in granting the Succession Certificate in favour of the petitioner. There is nothing in the record to show any legal impediment U/S 370 of the Indian Succession Act in granting succession certificate in favour of the petitioner in respect of the debt and securities as described in the schedule of the petition. Considering above, Petitioner is entitled to get the Succession Certificate as prayed for subject to  payment of  due court fees.  As such, Petition for Succession Certificate is allowed.  Issue  a  Succession  Certificate  in  favour  of  the  petitioner Jasmine Akhtar Begum s/o Late Noushad Ali in respect of the debt and securities left behind by deceased Regia Khatun as described in the schedule to the petition on payment of due court fees. Case is disposed exparte.         


